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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A. No. 835/94. | Dt. of Decision

19,7.94,

1. M. Lakshmana

2. M. Durganaidu

3. P. Chandrasekhara Rac
4, &, Sreenivasa Rao

6. K. “urga"rao

7. M. Ramu

8. K. Bangarayya

9. K. Prasada Rao

10. 8. Chinna Rao

1. S.Y.S5.Prasada Rao
12. A, Nagggyara Réao

13, R, Mahalaxmi Naidu
14. R. Kanagka Raju

16. Je Raju e - .

s

1., The Union of India rep. by its
Secretary, Ministry of Defence,
New Dalhi, )

2. tngineer-in-Chief, E£-in=-C's Branch,
ADQ, DHQ, Post, Kashmeri House,
New Delhi. ' '

3. Chief Enginggr, Southern Command,
. Pune - 1.

4. Chief Enginser, (Nay) Station Road,
Vi sakhapatnam - 4,

5. C.W.E. (P) IRSD Apes, Kancharapalem
Pos t, VYisakhapatnam,

6. Garrission Enginesr, (P) E/M, C/o.CEW
(P), 9 IRSD Apga, Kancharapalem Post,

Visakhap atnam., : ++» Respondants.
Counsel for the Applicants : Mr. K. Venkatasswara Rao’

Counsel for the Respondents : Mr. K.Bhaskara R, Aydl.CGSC.

CORAM: _

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JuDL.)
- - - = me=mwaw . mremnaen {ARMA
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0.A.N0,839/94

X As per Hon'ble Shri A,.V,Haridasan, Member(Judi.)IC:)

- The 16 applicants in this case who
claim® to have worked as casual labourers during
the years 1977 to 1981 for various number of days
have filed this application praying that it may be
declared that the action of the res?ondents in not
reengaging the applicants in preference to persons
with less service is against the direction contain§§:)
the letter of the Ministrf Qf Defence dated 10,9,53
-and-the_order of the Tribunal in 0A,1194/91 and
' 11985/91, We have gone through the aﬁél@éﬁtion and
| = have heard MI.K;Venkatesw§ra Rao, learned counsel
for the applicant and Mr,K.,Bhaskara Rao, learned
Standing Counsel for the reépondents_ Having gone
through the,appliCatioh ¢aréfully wé)fiﬁd that the
applicants did not have a substiﬁuting cause of action
which can be agitéted befofe this Tribunél,under Section
19 of the Administrative Tribunals Act, The grievance
of the applicantSis that they were noﬁ engaged after .
i98l1,. The last,daté of engagement of the agplicantg
is in the month of February 1981 which is more than

3 years prior to the commencement of the Adminidtrative
' application regarding a

Tribunals Act, Any/grievance which arose more than
3 years prior to the date of commencement of tﬁe

AdminiStrativé Tribunals Act Ccannot be.entertained

Mmtms- distancé Of  time . ™y

as there is total bar of Jjurisdiction,

sed




Therefore it is a case of dnfierant "™y .oy of

jurisdiction and limitation., The applicants who Were

dis-cngaged as early as in the month of February

have

1981 after a lapse of more than 10 yearq(comcforwald

a claim that in the light of Government of India's

contained in

instructions{_ ~ 3a letter of the year 1953 it

should be declared that the action of the respondents
in not reengage them is 'arpitrary. "me Line ue woww @ o=

to be gone into as the claim is barréd by lack of

by

jurisdiction as also/iimitation. Wwe reject this

application under Section 15 (3) of the Administrative
Tribunals ACt, NO Q0L 8u Lu Cwoum, — — _

]
(A, V EALLIDALAN ) e
Member {Judl, ) : '
kaked s 1%th July, 1994 o {th
i ﬁ‘lﬁ E 1_;\_-')?‘ -
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Copy to:-
1. Secrstary, Ministry of Defancas, Union of India, New -
Delhi.
2. Enginser-in-Chief, E-in-C's Brench, ADQ, DHA, Post,
Kashmeri Houseé, New Delhi.
3. Chief Engineer, South{&rn Command, Pune-1.
&g Chief Enginser (Nav ) Station Road, Visakhapatnam=4,
5S¢ CoW,E.(P) IRSD Area, Kancharapalem Post, Visakhapatnam
6., Garrission Engineer, (P) E/M C/o. CEW (P}, 3 IRSD Area
Kancharapalem Post, Visakhapatnam.
- [ N Y m Dwd i leat
8 One copy to Sri, K Bﬁgsﬂagqﬁgf? §381 aEUOE?tEHF?I’yﬂzg
9. One copy to Library, CAT, Hyd.

10. One spare copy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDER"BAD BENCH HYDERABAD S
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THE HON'BLE MR.A.V.HARIDASAN:MEMBER(3), .

1

AND

THE HGN'BLE MR.A.BLGORTHI : MEMBER(A) —

Dated: o Q )ﬁ }q‘f V//
ORSERY JUDGMENT """
Mere/Rar . /C. B NC.
in
(24, ND, g 2qlay
© T AN LR eNDe )
= ———l

fdmitived and Interim Directions

A1 Llouke,

Jispcssd of with direstions,.

L

Jisnissed,.

Dismissed as YWithdrawne.

Dismissed Yor Default.

Rejectad/0 gerad.
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No osder as to COStS.L’r4£fﬁ£)





